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THE GAZETTE OF INDIA : EXTRAORDINARY [part lll— sec. 4]

NfamnfuTcdfifetTi ~rr«r>Tarzrar

3EBIFr: VIII

4113jg.cnjawi.5

mHI~ch
Pi</flcti_ch*1tA'G flINffyCH IC : ~TPTITcH BIFPYT
i fclU T23<jMffl <ii
i)
i) +jl<3 AT)<H VtoT 3rQTA, «)VI3 fch yet»K ctTt JUdlei 3tfT 1174 VM 3TTI il]>
mhfavjos ytfa™nrt "gr ~T2r rtf nr '5ttN nvai §i«*in 1M ttts tit
fchny i
iii) QctxH ytfMilM -HI™rch TrrafsT'aTRT 1
iv) y-klIfad M<c|dT cTIHI |
v)
Vi)
nTr. -V~AW -cU ~ri ;. mHijfch  oUd-HI*! Sid'fct "TFT- [1IMach- < Q111 ifr fclid
icici f-ifinf<sin chi fi  §ihj,*
i) 5 Tt 3iglw qi<” =HioRj WhTt '3&t eh<4d au(id-«jlm <}rvi<{l @& 34fl<fd 3~*rRT
-juij/u Mvirffe  ylfii<®m tih h gchiJ gfr awfir 3f|rygyr Tr™r 3rrg% Trrafdypg -Mecfe' ~<ni?2l ~
KTtL * 4 il <Hid fe*>-flIIH 1 $H 3RTTRCT 3i(idc*>fIH yIfn~"H 750/- yfd %
i) +IFfreh W ~fleH WIT S|l fI?fS fg? ptfgTtT -HUH y<*K T 3Tai?l 3?R y4VI % W | aTFl ifc
teezt (qNj«a ~rrafy gwi<l % jjifiiiimT% ~nsr fgdr wt? frar Yihum t et Arm ~An”cw wor A
AMHiATIrjtn Feh<j i
iii) A<.-ni<?llieh-ch4ni<i "m<M4 m* " RIKk,ii-tdIfon kc*><n ylfatjH sMI*jf <») «Tini jJimii; |
iv) A>c<H AFHT; UWIfcld -HItjf~ch URCIAFAPTT dtIK |
v) U,ch <411 4rlic] [t N8OH i
vi) ych gq'f Hgtecn<U| Ne<iHm |
vii) ~N<e*>U (isS.a)yiqi ~i<l Ui'ylRiirt «i*j]gch <TiHI 1
Aer YHNMA %TfHTTArT-fqd4ich-'5;4-cirn teerste « *jil Tff-fHRHfisid 3rf»ry?Tf :
(L)MEW , 3ot AP T TINT (dfvil AUCN.>I/g | IMKZ'g” ehmTTI<IZ3li<M<jiN ~TT ytdfnfan
egn”nt;
(2) WATANRTIAMETOT;
(3) HThA<*u | TIfNfdilT ;
(5) I(i(t)eh<ui RKI [cnd 0, <*>1N31*A I
PtRI-34ic4if<ci
P, 17 rilrarwifc< mM M 3)' Mal«g,'Ar<jK% | : ~Tt fH-iiti~ch-chijTjlO yfdlifad fa~1

i)

iii)

+<I*jf~oh 3i«Q»s
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Tsr. '5'T fcPw»il ftfSnsnr 6 "Proffer Btrasr (nfc-~iejiRo mHi*ife><*i 3totr* Nt wi*N*i2t i ttotPt,
IciPkihl 't 'ftPnT*T31(«f>)(ii) sfIT31 (~>)(iii) PiisifRd IhIS] SueiiRd mTICiR4«41
+HM& *M4 % <ndu<l 111 TTATT 'ifr hiki tBTAPT TJtrg 33T sfsm 3ia*fn SFpTtfcrT Tf 'fl'lg-i TATT
~trft |

tt. wjj%  "wtr% Mfw Ay tfirirtTAgAT 15 (criryilfed) % 3j*j+m Ph”c*, ~nr'SPRpr «j)uif*ch-&r yuiuma-~r

3I”MNT @™ mi jii™ h i §i™T™  ymum™M-ifA 3d?r » PiRiNoa %/srritra”™r™ %, flIHicbof nTfcitTi ~
gttrrfc "T ~raiVKR/ ylfaatrciftaTyriw”'Mchdi A AmtninHIN UuTRHN mHUK Hgf m-ft i
mt. frftr-angrfer srcreng few t”~ - stitegfrsrjtrfo ~rft~r, ~  frgr % cfrtr P(y|<*<ui -arr

ewman th<~"%f?nTT3T37Ti5 (ufivftiSid) % atynr <fnifach % ymmm atyrR stfro<m™Ft i
y . -frfir-amuTtd -qi~fgg? 3dJt< 3ilsra»dv 500,000/-*>n$ +iRid, -uiini o0.0s yfdvid %
3Rfira? Sjvyifui JTNH <HIl -H<SH %, mIRh41 *1 3TUJiftu nTfcAMt%T dI-(A Hd><U] il JBI |
rT. ATTT faPwHTch ajk fachm »[EleH<U]C~rg”~"W T dd4l<)2013 % fa f4#T<T 34, 35, 36 sftriI~W T 37
FwfRd <vuda ~Prfe-anmftrf q infect, 4dir<Ilt t t
i) yr~ch ~fadcK ARrr'ATTTTT, qfc~rqfadch <sli>
ii) yrcic® MTfci~teiHch cbl HiRI 4d4 m , cifc; ~= fc*nch <<sl iirl c~clH licto ift [Niln 4<sTi 'wflldi % |
A1 [c(PiMh Rii™ 5*1 (ciPi~hl "it (aPirH 37 N fri>yfled "™ STTnT oydid 8m, chi ~nsPT" ctTi
ndleh<U] % otldiId"TTofft mHEU" % W TATO ~LININ |

~s. 'Prfe’ 3fIKI|I\d 3TON5 IIVH <Jdli< AOHIIR) TA A OBWTT % TTTS Tor?T TSIT y+dli(dd
«*< I
32. ~r fdfrriindl ~ RitH-auf 30cg?)(ii)3trr (iii)crai 30(T5) (i),(ii) afrr (Hi) ~ r-iyfRd ftrfiranwrfAT ~i~ch
AT RIPI-MM 35 ~ ftijfr<d~"TT~ SIwfoT TjAnjPrfAyt-arf~ yIR[AH ~TdFT 3T~fe TTgvpT BTaraT

mHIftd y)N<4HA<)HH 3Wfe%l
33. Q'cin Mf<«<df M Ih 1 <jtMi<™ :
gF>  «i»j(5¢*> gx(d MftqaT «TIHi m«<H 3ItT el"! 1 5*1 -ddJK”I 3<n*fa P)»*ifHRsld
AJARPT 3I(Hcl]if31~r~2fnt :
i) <M MijHAM 311N K chU TfgrtT 20 WNTT 32TT dm a fa'tB"W StTTATIT5000 % 3TfecF7 AT#f~MtnT 1 Jif?
cRT 31]ehK 5000 ™ 3T&g™ %, Tt ~ yPlfad 97" % TIT THATCTt oRT -fewSFT df~d
fa-Mi Jinj.<ii-%igfrqttfr~rrqg-~3)|glehdn an~iTT5000 %3riiTg?~?it i

i) 'SCMKi chi 34q(c) eh*4 % cnl] 5 d'f?W i |

iii) 5n(c*ncf» yliddT alhi scikl 1 < M) 64 <rii*jf%<om WRcidT«>1hil

iv) % 3TT~Ant, ylTn'MM STrcRi'd 3TTf~ % f2=nT yifn-yn an ~ r 'snnft~ ~  WfnfermgfT wnrm
yii'fIT' oMKii N oedi™N Mt |

V) (ciogRucbl (yiteK.'H) ~ 'CAS'QT IMNVATTTT TN -3ity<L Tf (HH «lri «IdI™

(1) -Hd»4 yIRfA*4 A<TdM 3TaT& 3?TT 3<fe*d*4 JittM-im ~“MrTm13raHr;

(2) SJililM 'yJId R mgfr34jM d M«sfd:

(3) <ifvi atlr3)iSjct>d*4 sihfMim <i(vi;
(4) -~*IdH 3iciln 34ciRj;
Vi) w fe -tfWT cfit tStfglJT, mfeaft -gft 3tFPHT WT % yr~ch -H<AT -git

ytheKTAr iNT ~1AM11 Kan  yifif*n ttRe, yIPMiin ifiaR  arafir, TtftmT ey'ldR mgfr

afrr uTfH A~ I aM™nd w fm rt egft arafo % f?rq; yc~eh % TnRsid w r N ft(vi« «s*i(ti
"5t -fliy,*?! | otitoe. qim n 4in<g N e’ Ny+<IRd fwRao 44gHtn
vii) ~gtm fafn-umcfe aftr yifacte<ui (W ~S'aftoT~Trs) "fg"nm, 2013% ftPt-nn 34, 35, 36 sfrr 37

fHIUFR jilW 3 I«j] ~* 34-Mara Mp<ddT aMMI 3d<lI<I ~ [
viii) <Olmct>df fnilfijrf WT ~ 3TsW 'gft ft'K I-fl Chi'll ?raT yrillfvid 3?TT Ol-wfdch SnpT? % fffT TIT ATOT

adjl~rt”™ | Uch fdVHMUI fH etd «I*<ifach chi d IftT<TITTTtA"% 3T~ T % y-kjd clivn 1

6% q
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x)mijjgch uTf<~rc?r % arwitfur %r nm~l A <finT<*7Tf A ajwrtfar ttt *nj?'% ~nfcw *
THANFreMTTE gf(HN *1 miid chi Ri<Sem ~mi ~raT <Dm*df/m«4«4"iff n cTi
*)cn R*lljia«idch «HI1 Is>J11 mpll rich e'ietii «TI*ii I *IHI*d chi mi<t] |
34. mMinNt ddlirl grr'srasr:
cf. (yPrfrie f*1 -mitf*
ot Mrrgfln- -0 e *tregfrw  ?a™M# ~Anftfa -ggt e ra ~TcTAt  ~rgg--ftgtiw r ararar
duTt'ftchl® ctA |

Tsr.  ylfXfiixi xrr «Tim<j>d r-nvr %> (hu, m?t ~rnft ~ 'd*si xrshr SRrar ehny fti

XjMr % arraFK ~  ~hr ~Mrfenr afarr W m -fernft arrenr tit ?Wr ttot «<w f

tt. ,-i~T tfrttryv sryRT: marsraT Tjpftr: ~i*j]sch tffRrolan”) ski, 37rgv]T & "fAnr aro”™ cn*foiR”il «Ti») ~rasr
<t fAIINch gTT 3T7Y Rtiit memT 9% gft firgra® <ttt % srt Nt oHitfi f ytftranr ~rr
fch*ii % ntai &Ki 3<ni ji<i ylfarH ~ " f t «<Tc™ Ml Ip 1
U. ijml* 3<~dl y”~le. Sifcldl 4)1nMfg>ch M tfH 2y Kch c*t! ctil<£ 3l*<4 fch~l mih~u ~Mf? <15 yrirty A «il
tAtt3TzraTTjrgfanrr™t?jT 3thjzih T f m 3T9/r «Tle»> 3tvjcfi IMrttt 3tMty K mm ~u

‘el *Til IrlM, AHichnf &KI WHifta »Ti  3M< 4Amchd[ ch) 3j<M Tl *1~ <ifyi  31B4ch o»Tin Aft Ailyi

3r. MT-fHANch-'cKifTjrft VTOHt % ~-ufad* INNH~N D OTMITgf TTIRT AHMT FIZIT sHA ¢ h - gircHtftUKch

idH ~rnjfAR tfffArot giT sjrecr i N trnrMft A mgit, ~rt «Wi<fin % mtfrtr ymuma Ajnft
~Amchdf Kl ch) NLIA AT % (ch ymuin® ~ VTiTt

t7cTi, Shif4e<H 3It<C y~Hiil, <<R; SPITni>  'gt( rital -MctN &Tl HATOINUF yirTF iy ~ Pffed I
yNUNsIE N ¢~ fg~hrTfgfe STtvtiin ATt ehi<ifnt( +i(ed ANINT <ildl ¢ (o> NN i
shr'dttTRRrrft T T Fr I A~ fT T SPPTIMNZMH itd(on mH'jIeh Mfr'HIyKch < MTes<Al
aTT [qgZR il gHW R TT|-"MceBl 3T ffcFaTv MMHeNdf  ~AP<(grT-gr% falj.1j»fd:
I%ATT NH?TR tfWINid 3racTT -lirHfli % "T feb«l mlifll %, 'ft ~ef> gyTRTA> AfelT % (HU,

~ch <ai” €] v[cki fch<di A1 |

. oficig i f «ftm<*df “hitjfets mg?r~mgfgan u<;r gsr

tiMid>doU(crn<it chi o™HI y*<iuma 75Tt <K «iViS Pe» A ATIRg Tl +<TINifd 31SraT 3(*<lle<j(rl

$~chl vtlyifn'i feh<di M1 mi) cht AMI yniuma ~fs.n ch*ju i HiHril ~
miihT ctTi 3u/Mrf «TiHict»af &KI ~inioch cti) > "HRTAftTIT fA
% +<<Onifc*>ti dJl ~ Chl I tctrT chi HU L) fT «IK AMlIchdf N> fAPF+i ftKI yniuma '*inT »

NV | 32T Tjpf AXSrravT ch) -Mri™ TAT TT mITT THIVH ZFT~> 3T8RTT nml* "T H<sil-M & ¢'Ki fod JIN
yniuma”  3TPTIT MK e ATITA | |

fliIMlehdf Nil~MfAch ATfeAM>MKceh "~T "MIST ych Cbh<K A7 3Tcniw Pl*-Ifcl(<3n AMT3TE "7 TPVST T ~cfviH %> pjes)
(HngrfMMm *fc, ctAN'ft, chi 3—&j>i ch< ~cnm % :
i) 3Tra>ST yd*? - ITT -HIMgch wfARTE3T7niTT fliHKIirl ogfcwyl” <Tl ~cft ctil uA</ch<*J] ch<HI
~mr'-wm % ~mt w r N AurdTrngaf arrarat sftr ‘3n” yi~ch -grr mhPhu,’

3TAIT3Tt % tert Atnrajdf mgr #im«Th -grr™T @ srrg”r trrt «iuichdf afrr ewijfecfi glifH~"MHch %
«TI™ Pilan "it yrch fAnrfer ain<iril tr aragr 3Tc=irarrforaT ahm it trr AMt*rran~rf srrarst
<Y Prafy strRnr -grt Tprrezj ~=tweeeer, ~rrfe ~rat % # r  ~ fi'yrfTdnjcfeh mgrrfgrf iraT w t
i< -37KINin 1M(e<-ydei-l 3M4. fch™ mii 1
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(i) J<T«|eRT (W ) * f chi chi *<ch<i 11t d>31 CAT)

N flcE®c *1 cht t
(i) 31?raT "it chi™ qtin [Tt (Tt df? TAMWT 3iicic*i jehiil » A hiwih N 3icifta
chA«chOl % 1
oT. Ajfex <hi4 "FFIRYITEZTgN  TITSZHT % yiKi fen™i inl %, tTt (??) (i), (ii) 3A~T (iv) "~ '~criRdd cti<iT dici*y
HIfirfHen 4lI<jfée»> 'I7(<*I'Htaueh <=1 31<] *1M fan«l "fIHAN T, <»<il(ch'it chi<f ne*l<adT chi WTT% | riviift,
Ts(iii) Tf ~frrIRsid ~T3Tt % TEteT if sM~fech UTRdA~™ITch cf?T itereit 3TT ~tmtn f373T "MT Uchdl %
AT (iii)% (*liE<* lcucu -jii -Wehdl % | ;

~Z.. i|(< <*>lyryjri <m VIR [o><di =<4t rft (??) (i), (ii) 3TtT (iv) "itdforIRsirf chIl<iTAt> +iti>y  miR~MIm**! chi

#<310( HUM ehl ~ |

(i) g>d fnmectx. felfd ~ <I-il Cfchel  RIAM dddi<I aftr ychri VIif&iM%'A"TT «304idl i hih<Tf
5*1 fcjfn<daHl  fciPiciH 21 Pi*yFRn Tt chnl™M "720 yffi¥id%3lfoch *1"M1 514l |
(«) *16 yfAIfijn [ch<dl mim*ii (ch ~tlfctnch WT w6 ycdch +<3l FATTT »j|dIH <€l lichen JIfij<IH ~irMI<{l
sfIT iCh<t ylfndH it'*TR ddIKN % MA m&NT 21~ PiyffidwrTtchM~AM 20
yfayTW cjft w i« fArcT aryrm ~ 3<fach ngf glfr i
31SinT : 1X
STWifui 1jrij

35. ARQOT «T|hi ONItJI % $04 drm<{l  3JdJfcl 3N<ilui «jc-q cHTSTF -y ui :

m~rafe A 1hi, WAszr tfinl 3tvVt ni (rich qif~fehcil RifVi«& "TTMIT ~Awic™l chi *9)sctK 3idl«i«Sl ATicn «T i
3>T 3itid«& <Jdli<l "M A ft S<<(ctocK 'STRT 3Nt tl<I"mi j MNiic, ch 3Txelui TIAT 3fIT
s-ccidi ?T cTt fcivid  arszpfor TIAT 'gTT 3rf*TTlgU] chWw | JJUil<J>d  3TV4|lifu] TJI~1 g>T 3TfiHNU]  "pTCT

msranr™MsFTIT A ttgjtt @

mr. ioN37wrnr3N3iflraryHw TATPT3Igfir(Tfrtflzt)%~Ngrr™MiK @~ chn%-gr«T tfrr HMIdK ™ f% #ni;
Tnft grfirgTT sr~r fchdl " T A '~ vif?=RTt<iKet<”ri srujilui 3rf%i<j™ui ch”™'ii Trrer™RTT r T Fj?t,
mT(H-h1%? -Mdiy ~ Lg% vmfcld Rh-nl tfraiqfelfrl flIH-M 372raT 'IRV:17KT s ATT 3TVLI[ui t2 1 TS|~ o

T5T. 10 Gi*TA ch*< sofH«*4 AM dH 3<q(y m~"gg?T 4CMI<i © <Jf< chM A chH A <TTTrTR <aqT  fHIi_TT*T VTIfMUH SR J fchii

"TA %, TTA I KdI<~rl 3TwfoT TISITATT 3rfAlidg'U] ch/'lY pliyii TTRTARTT rTFjit, U'fIHN %
foriH »fTaidfelfd igl-l-H 3TZraT <Wiil™id ™ Qs4l ATTSTWAAT TIrANST mi
tt.  1JthH sTIfM-yn *mm™WT 3/ 1< : -iiHdM J]I<<TI*d 3JWnfriTTJIA n3 1w fo T1JJA~AT g ff TCRWT3IKATT
AT(VitTi%> +i*U N OALAN0 ~Tt3igR*afri 3<%<qi *in.«Tlgin  foSAI et>i 3T <>l ~flsi tinl u |
i) N A altr % “rt, Nrt fiVHich<, 3iwfm fgrin tfit ?t, <t-q?™ %
ar~rfei) €% (*~ t arafeitd Hitrl'eBt-srenrarr u<-d ~>h *i 30 ytdvid i
i) n UTRH'HI% Tjx~-~:3fm Eirat'g”™% ~r, » rt”™ t pMHich<, arwrfnT-fgrdJiTTr AT-gt, rrt (iii)% awrr,
tTAN3T2Tfgr& TrafAr=1f 3)<4fal[d Cil'~tchl tJAIch] ~NH ii>fMN*iL Chl 50 gldVid |
iii) ATfff?RTtsrafe 7g~% ~T2t3frT 147271% 3jfenTA3TrarfnT-fAI1 T2t T

3i«;i fch«) *i«d 3iciR«([a cii'flt' Tt ye.ict>< ycTi gun VvTi(m*i*il chi 90 lilri~*m |
iv) wrnN- -a™ % amt -giT 3r«nfnT tj~r Trgrt -Rrq; -cFrrfrT tjtjs -~r % 3mrf?r “mthdf -srt
<iRdH fgr?iT ~mJii i ~ atwfoT % at?rrf?T % argj fgrqg- ~rr iilfaqtil afrr ~

TTTfrtra' mR-hmlti tjr fdxdi< fchiii wqttt i
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ST Uch<H -ftvjicM 3djl< : 3T*g»funjfr!4 3T« fdaTIff*! 37T Ttifvi afo MTfcufl % ~Tar TTgN "
wsg: "farm sraferfW met™H % 3r«nfaT tj~r gT Asftf Atnr i1 37er <nid~<t»d arwpfcr to %
cbH @)4n :
i) ~7fl; rfteft TrffeRfr % 3KT 'ferm <ftemrg arrenftrr tgrsn tree N tfr trg ™ % ar”r -fcfr~n”- faiffi sft
arafaife Hmt ch) udich< »<&< chi70 yRryid i
i) rite UTfntficref ar"gjifui fam (iii) % aw te-g" ar~r fail ji>fa-~f arafegfd t=irot
ch) VTdICh< Ti<d $>H iTlIfa<dnl chi 9 0?2 t*VId' |
i) UTfc'nTl et 3tdRi 7 cj*f~ con ~ rTl MTfriMi ~ difriH ctiT <*1<M 3-TNilMui ch<”™ m N 9k;i feN
tin fetHgtarafatd ?2mt *1 vdi<th< »<-d %v»h iYYMML * i 90 y fayiff i
iv) xfth- 9N % Bir*t <>l 3T*Arfur Nird Rtk, tRT~ACT WTIS "WST 3ia*Ta «TIHi<tmf si<1
cMRget fa *11 3TTCTT77 | =37t ifui chi fidy[<** <h<” t4*<<4 fltaiennf MI?'! % 3<<*i fa«) Ji«l VTIRt<4*il
afrt®r  wmidjlgfTTTAW AnR'HMFd VI-M<I tTT fd AR fcb>-ilT |
V) "fffArot M TSTZT 467) % +<«ioi fa+Tl 3T3Tferi7T Tt-Ty W& 3TWhfoT TJrST <1 T3TI myfaljarmi %
3ld4d <nif+dci 3 <3ijHI(c;n P heli fliinNii |
A1 ytNch MTEr+TI, M o] 317M4u| enf 411~ y~ch dfef Clil AHIP-fl M| fct)
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INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY
NOTIFICATION
Hyderabad, the 16th February, 2013

Insurance Regulatory and Development Authority
(Non-Linked Insurance Products) Regulations, 2013

F. No. IRDA/Reg./13/71/2013.— In exercise of the powers conferred under Section 114A

of the Insurance Act, 1938(4 of 1938) read with Sections 14 and 26 of the Insurance
Regulatory and Development Authority, Act 1999, the Authority in consultation with the
Insurance Advisory Committee, hereby makes thefollowing regulations, namely

1.

2.

CHAPTER |
Short title and commencement.

27

a. These regulations may be called Insurance Regulatory and Development Authority

(Non Linked Insurance Products) Regulations, 2013
b. They shall come into force on the date of their publication in the Official Gazette.

c. Unless otherwise provided by these regulations, nothing in these regulations shall
deem to invalidate the non-linked insurance policies entered prior to these

regulations coming into force.

d. These regulations shall be applicable to all the products offered by the life insurance

companies under the non-linked platform.
Definitions: In these Regulations, unless the context otherwise requires,--
a. "Act" means the Insurance Act, 1938 (4 of 1938).

b. "Authority" means the Insurance Regulatory and Development Authority established
under sub-section (1) of section 3 of the Insurance Regulatory and Development

Authority Act, 1999 (41 of 1999)

c. "Date of payment of premium" means the date on which premium payment is
received by the insurer in accordance with the provisions of Section 64 VB (2) of the

Act.

d. "Death benefit" means the benefit, agreed at the inception of the contract, which is

payable on death as specified in the policy document.

e. "Free-look" period shall be as stipulated in sub-regulation 2 of Regulation 6 of
Insurance Regulatory and Development Authority (Protection of Policyholders’

Interests) Regulations, 2002.

f. "Employer-Employee group"” means groups where an employer-employee
relationship exists between the master policyholder and the member in accordance

with the relevant laws.

g. "Grace Period" means the time granted by the insurer from the due date for the
payment of premium, without any penalty/late fee, during which time the policy is
considered to be in-force with the risk cover without any interruption as per the

terms of the policy.
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"Limited premium payment products" means the non linked insurance products
where the premium payment period is limited compared to the policy term and are
paid at regular intervals like yearly, half-yearly etc.

"Maturity benefit" means the benefit, which is payable on maturity i.e. at the end
of the term, as specified in the policy document and is stated at the inception of the
contract.

"Non Employer-Employee Groups" means groups other than employer-employee
where a clearly evident relationship between the member and the group
policyholder for services other than insurance exist,

"Regular Premium Products" means non linked insurance products where the
premium payment is throughout the term of the product and are paid in regular
intervals like yearly, half-yearly etc.

"Rider benefits" means an amount of benefit payable on a specified event offered
under the rider, and is allowed as add-on benefit to main benefit,

. "Revival of a policy" means restoration of the policy, which was discontinued due to

the non-payment of premium, by the insurer with all the benefits mentioned in the
policy document, with or without rider benefits if any, upon the receipt of all the
premiums due and other charges/late fee if any, as per the terms and conditions of
the policy, upon being satisfied as to the continued insurability of the
insured/policyholder on the basis of the information, documents and reports
furnished by the policyholder, in accordance with their Board approved Underwriting
guidelines.

"Revival Period" means the period of two consecutive years from the date of
discontinuance of the policy, during which period the policyholder is entitled to
revive the policy which was discontinued due to the non-payment of premium,

"Sales illustrations"” means a document furnished in accordance with life insurance

council circular number LC/SP/Ver 1.0 dated 3rd February, 2004.

"Settlement options" means a facility made available to the policyholder to receive
the maturity proceeds in installments in accordance with the terms and conditions
are specified in advance at the inception of the contract,

"Single premium products” means non linked insurance products, where the
premium payment is made by a single payment at the inception of the policy,

"Sum Assured on death"” means an absolute amount of benefit which is guaranteed
to become payable on death of the life assured in accordance with the terms and
conditions of the policy,

"Sum Assured on maturity” means an absolute amount of benefit which is
guaranteed to become payable on maturity of the policy in accordance with the
terms and conditions of the policy,

"Surrender" means complete withdrawal/ termination of the entire policy
"Surrender Value" means an amount, if any, that becomes payable in case of
surrender in accordance with the terms and conditions of the policy
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v. "Non-linked Whole Life products" means non linked insurance products which do
not have a definite policy term and the policy terminates on death of the life
assured. This can be issued with item (h) or (k) or (q) stated above,

w. All words or expressions not defined in these regulations but defined in the
Insurance Act 1938 or Insurance Regulatory and Development Authority Act 1999
shall have the same meanings respectively assigned to them in those Acts.

Chapter-ll
Product structures

Product structures: The product structure shall be classified as participating products

(herein after referred as "par products") and non-participating products (herein after

referred as "non-par products").

Par products: Par products shall be as defined in IRDA (Actuarial Report and Abstract)

Regulations, 2000 and can be offered only under non-linked platform. Under the par

products, the bonus accruals during the term shall be as follows:

a. Regular bonus shall declared only on an annual basis;

b. Interim bonus shall be declared at the annual valuation periodwhich shallbecome
payable during the inter-valuation period.

c. Terminal bonus, if any, declared shall become payable onthe specified events
agreed in the policy or at the end of the term of the policy.

No,n-par products: Non-par products may be offered either under a linked platform or a

non-linked platform, and are those products which contain the following features:

a. Non-Linked platform: Individual and Group Savings Variable Insurance Products:

i) Benefits assured to be payable on the occurrence of a specified event which are
explicitly stated at the outset and not linked to any index or benchmark;

i) Additional benefits, if any, accrued at regular intervals during the policy term,
which are explicitly stated at the outset and not linked to any index or
benchmark;

iii) Subject to Regulation 12 herein, for additional benefits accrued during the term
under non-par products:

(1) benefit accrual shall only be either at the beginning of every quarter or half-
year or year as may be stated at the outset, where year shall mean the
financial year;

(2) such benefits to be accrued at the specified frequencies and shall not be
linked to any index or benchmark and shall be explicitly stated at the outset.

iv) Where the benefits under the products depend on regular interest rate credits,
all such products shall fall under variable insurance products.

b. Non-Linked platform: Fund based Groups:

i) The benefits or interest rates, in respect of fund based Group insurance
products:

(1) shall not be linked to any index or benchmark; and
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(2) are explicitly stated in advance at the inception of the policy; and

ii) Additional benefits or additional interest credits, if any, may be accrued either at
the beginning of every quarter or half-year or year as may be explicitly defined or
stated at the outset with no discretion to the insurer, where year shall mean the
financial year.

iii) Where the benefits under the fund based group products depend on regular
interest rate credits, all such products shall fall under variable insurance
products.

c. Linked platform: /

i) Unit Linked insurance products which comply with the definition of "Linked

"business" in accordance with IRDA (Registration of Indian Insurance companies)
Regulations, 2000 and IRDA (Asset Liability Solvency Margin) Regulations 2000,
Schedule II-A, Section 1(b).

ii) Variable Linked insurance products which comply with the definition of "Linked
business” in accordance with IRDA (Registration of Indian Insurance companies)
Regulations, 2000. r

Chapter: Il
Minimum Death Benefit
Minimum Death Benefit: Except for variable insurance products, for all the non-linked
individual life insurance products as stipulated in Regulations 4 and 5 (a) herein, the
minimum death benefit during the entire term of the policy shall not be less than the
sum of Sum Assured on death and Additional Benefits, if any:
a. For the purpose of this provision the minimum Sum Assured on death shall be as
per Table 1:

Table: 1
Type of Age of the life assured
product less than 45 years 45 years and above
S.No.
Single Highest of 125% of Hjghest of 110% of the
premium the single premium single premium or
1 products or minimum minimum guaranteed sum
guaranteed sum assured on maturity or any
assured on maturity absolute amount assured
or any absolute to be paid on death.
amount assured to be
paid on death.
Other Highest of, 10 times Highest of, 7 times the
than the annualised annualised premium  or
2 single premium or 105% of 105% of all the premiums
premium all the premiums paid paid as on date of death or
products as on date of death minimum guaranteed sum
or minimum assured on maturity or any
guaranteed sum absolute amount assured
assured on maturity to be paid on death

or any absolute

amount assured to be



["TFT 11— 73"~ 4] "TReT MT : 3TCTTW[IT

paid on death

i) For the purpose of this provision, the annualized premium shall be the premium

payable in a year chosen by the policyholder, excluding the underwriting extra

premiums and loadings for modal premiums, if any.
In addition to the minimum sum assured on death as stipulated in 6 (a) herein, the
bonus/additional benefits as specified in the policy and accrued till the date of death
shall become payable on death, if not paid earlier.
The insurer may pay such death benefit in installments over a definite period of time
at a defined rate of interest, as approved under the file and use, on the declining
balance if such option is provided at the inception of a policy.
In case of death due to suicide, within 12 months from the date of inception of the
policy, the nominee of the policyholder shall be entitled to at least 80% of the
premiums paid or from the date of revival of the policy, the nominee of the
policyholder shall be entitled to a minimum of the surrender value / policy account
value, as available on the date of death.
in case fraud or misrepresentation, the policy shall be cancelled immediately by
paying the surrender value, subject to the fraud or misrepresentation being
established by the insurer in accordance with Section 45 of the Insurance Act, 1938.
For policies issued on minor life, the date of commencement of policy and date of
commencement of risk shall be same.
This provision shall not be applicable to reduced paid-up policies, pension products,
all types of immediate annuity products, and decreasing cover term insurance
products.

Chapter: IV
Non-Linked Variable Insurance Products

7. Variable Non-Linked Insurance Products: Variable insurance products shall be offered in

any of the following manner:

i i

Individual Non-par;

Group Savings Non-Par;
Fund based Group Non-par;
Individual Par;

Group Saving Par;

Fund based Group Par.

8. Except for Fund based group products, all Non-Linked Variable Insurance products may
only offer the following death benefits:

a.

b.

(i) The sum assured as agreed in the policy plus the balance in the policy account or
(i) Higher of the sum assured as agreed in the policy or the balance in the policy
account

In either case, the sum assured shall be at a minimum consistent with the provision
stipulated in accordance with Regulation 5 of IRDA (Linked Insurance Products)
Regulations, 2013

A minimum maturity benefit which shall be at least equal to the balance in the policy
account together with aterminal bonus, if any, as applicable.

9. Benefit payable on death/ Benefits offered under the Health Cover: For variable
insurance products, the benefit payable on death/ benefits offered under the Health
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Cover shall be in accordance with the Regulation 5 of the IRDA (Linked Insurance
Products), Regulations, 2013.
10. Non-Par Variable insurance product:
a. The Variable insurance products shall have a:
i) Guaranteed non-negative interest rate, referred as minimum floor rate and
i) Non-negative additional interest rate, if any, as stipulated in Regulation 5 herein,
which is over and above the minimum floor rate, to be accrued at various points
in time as approved in the File and Use clearance accorded by the Authority.
iii) Non- negative residual additions, if any, shall be credited to the policy account in
order to meet the maximum reduction in yield as stipulated in Regulation 37 of
IRDA (Linked Insurance Products) Regulations, 2013 at the end of each year
starting from policy year 5. Such non-negative residual additions shall be
determined as:

(1) Gross Investment Yield earned in the shadow account at the end of each
policy year less

(2) Actual yield earned in the policy account value, at the end of each policy year
less r

(3) Yield referred in the reduction in yield at that duration as stipulated in
Regulation 37 of IRDA (Linked Insurance Products) Regulations, 2013.

(4) For the purpose of this regulation, the yield earned on each of the policy
account shall be calculated using the money weighted rate of return method
at end of each policy year.

b. This minimum floor rate, as approved in the File and Use clearance accorded by the
Authority, shall be:

i) Guaranteed for the entire term of the policy accumulating on the balance of the
policy account;

ii) Such accumulation shall be at a frequency of not less than quarterly on the
balance of the policy account at the beginning of each such quarter.

c. At each interval, after the minimum floor rate is credited, the non-negative
additional interest rate shall be credited to the balance of the policy account value.

d. At the end of each policy year, in order to comply vyith maximum reduction in yield
as stipulated in regulation 37 of IRDA (Linked Insurance Products) Regulations, 2013,
after minimum floor rate and non-negative additional interest rate are credited, non-
negative residual additions, if any shall be credited to the policy account value.

11. Participating Variable Insurance Products:
a. The Variable insurance products shall have a:

i) Guaranteed non-negative interest rate, referred as minimum floor rate and

i) Non-negative bonus rate, as an additional interest rate over and above the
minimum floor rate to be accrued at various points in time as approved in the
File and Use clearance accorded by the Authority.

iii) Non- negative residual additions, if any, shall be credited to the policy account in
order to comply with the maximum reduction in yield as stipulated in Regulation
37 of IRDA (Linked Insurance Products) Regulations, 2013 at the end of each year
starting from policy year 5. Such non-negative residual additions shall be
determined as:
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(1) Gross Investment Yield earned in the shadow account at the end of each
policy year less

(2) Actual yield earned in the policy account value, at the end of each policy year
less

(3) Yield referred in the reduction in yield at that duration as per Regulation 37 of
IRDA (Linked Insurance Products) Regulations, 2013

(4) For the purpose of this regulation, the yield earned in the policy account shall
be calculated using the money weighted rate of return method at end of each
policy year.

b. This minimum floor rate, as approved in the File and Use clearance accorded by the

Authority, shall be:

i) Guaranteed for the entire term of the policy accumulating on the balance of the
policy account;

ii) Such accumulation shall be at a frequency of not less than quarterly on the
balance of the policy account at the beginning of each such quarter.

At the end of every financial year, the insurer shall also declare regular bonus rates

and also terminal bonus rates, if any, in accordance with section 49 of the Insurance

Act, 1938 and other regulations and directives of IRDA as applicable to participating

products. Once declared, such bonus shall be guaranteed for the remaining term and

shall be calculated on the balance of the policy account.

At each interval, after the minimum floor rate is credited, the non-negative bonus

rate shall be credited to the balance of the policy account value.

At the end of each policy year, in order to comply with the maximum reduction in

yield stipulated in regulation 37 of IRDA (Linked Insurance Products) Regulations,

2013, after minimum floor rate and non-negative bonus rate are credited, non-

negative residual additions, if any, shall be credited to the policy account value.

12. Frequency of accrual of interest rates/bonus:

a.

For all modes of premium payment (viz.,, single premium, annual, half-yearly,
quarterly and monthly) the non-negative additional interest rate to be credited shall
not be less than quarterly frequency.

For all modes of premium payment (viz., single premium, annual, half-yearly,
guarterly and monthly) the bonus with respe'ct to the par products shall be declared
once ayear immediately after the annual actuarial valuation i.e., as on March 31st of
each year, with respect to the par products.

The minimum floor rate, for par and non-par products, shall be credited to the policy
account at a frequency not less than quarterly.

13. Policy Account Value:

a.

Every variable non-linked insurance policy shall have a corresponding policy account
whose balance shall depict the accrual to the policyholder. The policy account shall
be credited with premium net of charges as stipulated in Regulation 35 of IRDA
(Linked Insurance Products), Regulations, 2013, as applicable to variable insurance
products. The guaranteed rate and variable interest rate shall be applicable to the
balance of the policy account.

6219 ¢Z1/3-&"9



34

14.

15.

16.

17.

18.

THE GAZETTE OF INDIA : EXTRAORDINARY [Part lll—sec. 4]

b. Shadow policy account value shall be maintained on a daily basis. Such shadow
policy account shall be computed based on the actual accruals of all income
elements like premiums, top-up premiums, income from investments as and when
received and all actual debits i.e. partial withdrawals to the policy account value as
and when debited, to arrive at the actual gross investment return and reductibn in
yield to the policy account value, at the end of each year starting from policy year 5.

c. The policy account value shall comply with the maximum reduction in yield
requirements as stipulated in Regulation 37 of IRDA (Linked Insurance Products),
Regulations, 2013.

Charges, Reduction in yield, Discontinuance Terms, Surrender Value, Partial
withdrawals and Top-ups: All the provisions applicable to variable linked insurance
products in accordance with the IRDA (Linked Insurance Products), Regulations, 2013
shall be applicable to the non-linked variable insurance products for charges, reduction
in yield, discontinuance terms, surrender value, partial withdrawals, top-ups etc.

Separation of assets:

a. The insurer shall keep a separate account of all receipts and payments in respect of
this product. The valuation of assets and liabilities shall be imaccordance with the
IRDA (Assets, Liabilities and Solvency Margin) Regulations, 2000 and all other
relevant regulations. >

b. The insurer shall earmark assets for each product separately and the policy account
value of each ofthe product shall be disclosed on a daily basis in the website through
a specifically assigned identification number called "SAIN" where the SAIN shall start
with the unique identification number assigned to the product followed by a three
digit running number to be assigned to such products.

c. The insurer shall prepare the financial statements separately in addition to the
businesses mentioned in Part V of the Schedule-A of the Insurance Regulatory and
Development Authority (Preparation of Financial Statements and Auditor's Report of

Insurance Companies) Regulations, 2002.
Furnishing Statements of Accounts:

a. The statement of policy account shall be sent to the policyholder at least once a
year.

b. Policy account statement shall be issued at the end of each financial year to the
policyholder giving the breakup of the opening balance, premium received,
deductions towards charges, minimum floor interest earned, additional interest
earned or bonus accrued, as applicable, non-negative residual interest rate credited
and closing balance in the manner prescribed in the Annexure-I.

Valuation of Liabilities and Solvency Margin Requirements: Valuation of liabilities and
the solvency margin requirements shall be in accordance with the provisions of IRDA
(Actuarial Report and Abstract) Regulations, 2000 and IRDA (Assets, Liabilities and
Solvency Margin) Regulations, 2000.

Chapter: V

Administration of Insurance Products
Administration of additional benefits and various features of insurance products:

a. The insurers shall not launch any product, unless all the processes are lay down
and suitable infrastructure requirements on an ongoing basis for the products to



[*FT 11—~ 5 4]

be launched are established and enable the insurer to perform all the day-to-day
operations including all policyholder servicing/ payments at day of launch and
determination of the reserves and solvency margin as required under the
legislation, regulation from time to time etc.

Where policies may be credited with additional benefits during the term of the
contract or where the benefits are complexly designed and deviates from the
simple insurance product structured, the insurer shall demonstrate to the
Authority that it has established all the systems required to manage the day to
day operations of the portfolio and shall enable the Appointed Actuary to
determine the reserves and solvency margin calculations as required.

The Board or its delegated risk committee shall certify that "all the processes and
suitable infrastructure/system requirements on an ongoing basis for the
product............ (product name) to be launched are established and the systems
enable the insurer from day of launch of the product, to perform all the day-to-
day operations including all policyholder servicing/payments from day of launch
and determination of the reserves and solvency margin as required under the
legislation, regulation from time to time etc. The certificate shall be submitted
before the launch of the product.

Chapter: VI
Policy Term, Premium Paying Term & Commission

19. Minimum Policy Term: The minimum policy term:

a.
b.

For individual products, shall be at least five years and
For fund based group products, shall be on annually renewable basis.

20. Premium Payment Term:

a.

"Premium Payment Term of Policies: Irrespective of the policy term, all individual

non-linked products, shall have the minimum features as stated below:

i) Except for single premium payment products, no product shall have a minimum

premium payment term (PPT) of 5 years.

i) Insurers may design products which offer a range of premium paying terms and

policy terms within a product.

iii) Insurers may extend an option to a policyholder to alter the premium payment
term or policy terms provided that such alteration is in accordance with their

Board approved underwriting policy"

21. Commissions or remuneration in any form:

a.

Commission or remuneration in any form for the procurement of all individual
policies, group term insurance, group credit insurance and group saving variable
insurance policies in respect of all the Distribution Channels except the Direct

Marketing shall not exceed the following:
i) Other than Pension Products:
(1) Incase of single premium, 2% of the single premium;
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(2) Incase of other than single premium, the Table 21 (a) shall apply.

Table 21 (a)
Premium paying Maximum Commission or remuneration in
terms any form as %of premium
lstyear 2 & 3 Subsequent
yea years
r
5 15 7.5/5(*) 5
6 18 7.5/5(*) 5
7 21 7.5/5(%) 5
8 24 7.5/5(*) 5
9 27 7.5/5(%) 5
10 30 7.5/50 5
11 33/30H 7.5/50 5
12 years or more 35/30H 7.5/50 5

Note - (*) The maximum commission or remuneration:

(@) For brokers shall be

(i) 30% in the first year for policies with premium paying term of 10
and above; and
(i) 5% in the subsequent years for all premium paying terms.

(b) During the first ten years of a life insurer's business for all
intermediaries, except for brokers, shall be 40% in first year for policies
with premium paying term of 12 and above.

i) Pension Products:
(1) In case of single premium, 2 per cent of single premium.
(2) Incase of other than single premium:

(@ 7/4 per cent of the first year's premium, and.

(b) 2% per cent of each renewal premium.

For all distribution channels, except direct marketing, the maximum commission

or remuneration in any form with respect to fund based group products as

stipulated in regulation 31 (a) herein, with respect to all premium payment

modes, shall be:

i) 2 per cent of the premiums paid during the year with a ceiling of rupees one
lakhs per scheme for the entire year.

ii) At subsequent renewal 2 per cent of the premiums paid during the year with a
ceiling of rupees one lakh per schemes for the entire year.

For single premium group term insurance and single premium Group Credit

insurance with long term, the maximum commission or remuneration in any form

shall be 2 per cent of premium with a ceiling of Rs.50000/ per scheme.

For one year renewable group term insurance and One year Group Health

Insurance, the maximum commission or remuneration in any form shall be 2 per

cent of premiums paid during the first year and 2 per cent of premium paid during

the subsequent renewals with a ceiling of Rs.50000/- per scheme in any year.

For the purpose of (b), (c) and (d), insurer and intermediaries shall ensure that the

policies shall not be split to breach the ceiling prescribed for the commission.
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f.

If the commission or remuneration in any form offered in a product is

substantially different between the distribution channels, the AA shall justify

i) The reasons for the difference;

i) How the difference is allowed in the pricing along with the volumes projected
for each distribution channel;

iii) The premium for each such distribution channels arrived independently and
altogether combined.

Provided where the policies are procured by Direct marketing, no commission

shall be payable.

Chapter VII
Pension Products

22. General Provisions with respect to Pension and annuity products :

a.

C.

Pension products may be offered on any of the following platforms:
i) Individual Non-linked pension products;
ii) Group Non-linked pension products;
Regulations 26 to 33 of IRDA (Linked Insurance Products) Regulation, 2013 shall be
applicable in case of pension products offered under the Non-Linked variable
, insurance products. And the provisions of this chapter shall be applicable to all non-
linked products other than non-linked variable insurance products.
Defined Assured Benefits:
i) All individual pension products shall have explicitly defined assured benefit that
is payable on:
(1) Death and;
(2) Vesting.
ii) The defined assured benefit shall be disclosed at the time of sale.
iii) The assured benefit shall be utilized on the vesting date OR on date of death as
stipulated in the regulation 24 and 25 herein, as applicable.
Pension products offered by the insurers may have an insurance cover throughout
the deferment period or may offer riders. The sum of all the rider premiums attached
to the pension product shall not exceed 15% of the premium paid for the pension
policy. Such rider premiums shall be separately accounted for and shall not be
included in arriving at the assured benefit as stipulated in (c) above.

23. Surrender Value and Options on Surrender:

a.

For other than non-linked variable insurance products, the surrender value shall be as
stipulated in Regulation 35 herein and the extant Income Tax Rules shall be complied
with at the time of closure of the contract at the end of the lock-in-period.
On the date of surrender, the policyholder shall exercise one of the following options:
i) To commute to the extent allowed under Income Tax Act and to utilize the
balance amount to purchase immediate annuity from the same insurer, which
shall be guaranteed for life, at the then prevailing annuity/pension rate, or
i) To utilize the entire proceeds to purchase the single premium deferred pension
product from the same insurer.
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24. Options on Vesting: On the date of vesting, the policyholder shall exercise one of the
following options:

a. To commute to the extent allowed under Income Tax Act and to utilize the balance
amount to purchase immediate annuity with the same insurer, which shall be
guaranteed for life, at the then prevailing annuity/pension rate, or

b. To utilize the entire proceeds to purchase the single premium deferred pension
product with the same insurer; or

c. To extend the accumulation period / deferment period within the same policy with
the same terms and conditions as the original policy provided the policyholder is
below an age of 55 years, subject to underwriting if it there is a sum at risk on death.

25. Options to the Nominee on death of the policyholder: If the policyholder dies during
the deferment period, the nominee shall exercise one of the following options:

a. To utilize the entire proceeds of the policy or part thereof for purchasing an annuity
at the then prevailing rate from the same insurer; or

b. Withdraw the entire proceeds of the policy; '

26. Financial Planning: For the purpose of financial planning, any pension product offered
by the insurer shall comply with the sales literature guidelines issued by the life
insurance Council circular number LC/SP/Ver. 1.0 dated 3rd February, 2004 and shall also
necessarily disclose:

a. An illustrative target purchase price for each policyholder considering the premium
payment capacity, age, vesting age and the future expected conditions.

b. Possible risks involved, if any, including the targeted pension rate in meeting the
targeted purchase price.

c. Possible risks involved, if any, in purchasing the targeted pension rate/annuity rate.

d. An illustrative target annuity/pension rates for the illustrative target purchase price.
For the purpose of providing benefit illustration, in addition to the benefit illustration
requirement stipulated in Regulation 43 herein, additional benefit illustration shall be
disclosed to the prospective policyholder as in Annexure Il

27. A yearly disclosure shall be sent to each policyholder in Annexure-lll, on 1st April
indicating:

a. The current accumulated/available amount;

b. The expected accumulated/available amount on the date of vesting on the basis of
the then prevailing and the likely assumed economic & demographic environment, as
relevant with the caveat, that the projected rates shall not reflect any guarantee;

c. Likely annuity amounts based on the then prevailing annuity rates and on assumed

interest rates of 4% p.a. and 8% p.a. with the caveat, that the projected rates shall not
reflect any guarantee;

28. Fund Based Groups Non-Linked Pension Products:

a. For all fund based group non-linked pension products with the defined benefits
subscribed to by an employer, where the scheme does not maintain individual
member accounts and only maintains a superannuation fund:

i) There shall be an assured benefit that shall be applicable on the entire
superannuation fund available with the insurer.
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i) For exits on account of death, retirement or any other exit allowed in accordance
with the scheme rules as agreed at the inception of the contract with group
policyholder, the insurer shall make payments from the superannuation funds,
subject to availability of such funds, as per the terms of the scheme rules
applicable to the member who is exiting.

iii) Except for exits as per the scheme rules, no other withdrawals shall be allowed.

b. For all fund based group non-linked pension products with the defined contributions
subscribed to by an employer, where the scheme maintain individual member
accounts:

i) There shall be an assured benefit that shall be applicable on each of such
individual accounts.

ii) For exits on account of death, retirement or any other exit allowed in accordance
with the scheme rules as agreed at the inception of the contract with group
policyholder, the insurer shall make payments from the superannuation funds,
subject to availability of such funds, as per the terms of the scheme rules
applicable to the member who is exiting.

iii) Except for exits as per the scheme rules, no other withdrawals shall be allowed.

c. Provisions stipulated in Regulations 23, 24 and 25 herein shall not be applicable to
group non-linked pension products; however the benefits on exits shall be subject to
the scheme rules.

d< Provisions stipulated in Regulation 31 (e) herein shall apply in case of complete
surrender of the policy.

e. Where the group policyholder maintains superannuation funds with more than one
insurer, the group policyholder shall have the option to choose the insurer to
purchase the immediate annuity.

29. For the purpose of this Regulation:

a. Target purchase price shall mean an absolute amount guaranteed at the outset of the
contract or the accumulated value of the premiums/contributions accumulating at an
illustrative rate of 4% p.a. and 8% p.a., which is expected to meet the policyholder's
pension needs after allowing for commutation.

b. Targeted pension rate shall mean the pension that a policyholder expects to receive
at the date of vesting at an illustrative assumed rate of interest of 4% p.a. and 8% p.a.
allowed in pricing the annuity

c. "Guaranteed for life" shall mean:

i) an amount of annuity is guaranteed, in absolute terms, at the time of vesting or
at the time of surrender or at the time of sale and

i) Such guaranteed amount shall become payable as long as the policyholder
survives.

d. An assured benefit means at least one of the guarantees from the following options
of providing either:

(1) non-zero positive rate of return on the premiums paid, excluding service tax,
from the date of payment to date of vesting or
(2) an absolute amount to be paid on death or maturity (which shall result in non-
zero positive return).
i) In both the cases, the amount of such guarantee shall be disclosed at the time of
purchase of contract.
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iii) The non-zero positive return on death may be more than the non-zero positive
return on maturity/vesting.

iv) A guaranteed maturity benefit (in absolute amounts) which shall be utilized at
the vesting date or guaranteed death benefit (in absolute amounts) payable on
death shall be disclosed at the time of purchase of contract.

The prevailing annuity rate shall mean the annuity rates that are approved by the
authority as per the file and use procedure and are attached to the pension products.
Commutation shall mean the giving up of a part or all of the annuity payable from
vesting/surrender for an immediate lump sum. /

Chapter: VIl
Group Products

30. Group Non-Linked Products:

a.

Employer-Employee Group Products: Under the group business, only the following

group products shall be permitted for employer- employee groups:

i) Fund based Group Insurance products.

i) Group Credit Life Insurance products, provided the premiums are aligned with
that of Pure Term products with similar term and entry age, and suitably
adjusted to the decreasing cover. ,

iii) Single premium Group Term insurance Products.

iv) Group Savings Variable Insurance Products offered.

v) One year renewable group term life insurance products.

vi) One year renewable group health insurance products.

vii) Group immediate annuity products.

Non-Employer-Employee Group Products: Under the group business, only the

following group products shall be permitted for Non-employer- employee groups:

i) Group term insurance products with minimum term of 5 years shall be |
allowed only under the micro-insurance products provided the premiums are
aligned with that of Pure Term products with similar termand entryage. The
maximum premium shall not exceed Rs.750/- per annum permemberunder
these products.

i) Group Credit Life Insurance products, provided the premiums are aligned with
that of Pure Term products with similar term and entry age, and suitably
adjusted to the decreasing cover.

iii) Single premium Group Term insurance Products offered to only non-employer-
employee homogenous groups.

iv) Group Savings Variable Insurance Products offered to only non-employer-
employee homogenous groups.

v) One year renewable group term life insurance products.

vi) One year renewable group health insurance products.

vii) Government (Central or State) sponsored Group Insurance Products/Schemes.

For the purpose of this regulation, non-employer-employee homogenous groups

shall mean:

(1) Any Associations, where the members represent a  particular
profession/trade/domestic workers/Anganwadi workers;
(2) Government agencies;
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(3) Any Co-operative Societies;
(4) Parents of school/college students as members;
(5) Any other groups as may be approved by the Authority;

31. Fund based Group Non-Linked Products

a.

g.

Fund based group non-linked products are those which are offered to Employer-
Employee groups and consists of:

i) Group Non-Linked Superannuation Product;

ii) Group Non-Linked Gratuity Product;

iii) Group Leave Encashment Product;

Provisions stipulated in Regulations 6 herein shall not be applicable to fund based
group non-linked products. However, the fund based group non-linked policies
stipulated in Regulations 31 (a) (ii) & 31 (a) (iii) herein shall have minimum life cover
as approved under File and use Procedure, with an explicit mortality charge levied.
The premium with respect to group products shall be made in accordance with the
Actuary's certificate submitted by the employer in accordance with the AS15
(Revised). Where the fund is overfunded/in surplus as per such certificate, the insurer
may allow "nil contributions/premiums" under the policy and in all such cases, the
policy shall not be treated as discontinued.
The fund based group non-linked products shall not allow any top-ups, unless
required as per the actuary's certificate in accordance with the AS 15 (Revised), to
address the underfunding of the scheme.

The fund based group non-linked products may levy a surrender charge not exceeding
0.05 per cent of the total policy account value, with a maximum of Rs. 500, 000/-, if
the policy is surrendered within third renewal of the policy.

Provisions stipulated in Regulations 34, 35, 36 and Regulation 37 of IRDA (Linked
Insurance Products) Regulations, 2013 shall be applicable to fund based group non-
linked variable insurance products:

i) At each individual account level, if individual accounts are maintained;

ii) At each policyholder fund level, if individual accounts are not maintained and

only one fund is maintained.

For the purpose of this Regulation, "number of years elapsed since inception"
stipulated in Regulation 37 shall be read as "number of years elapsed since renewal
of the policy".

Fund based group non-linked pension products may offer life insurance cover with an
explicit mortality charge levied.

32. Fund Based Group products stipulated in regulation 30 (a) (i) & (iii)) and 30 (b) (i), (i) &
(iii) herein shall acquire surrender value as stipulated in regulation 35 herein, if the

premium payment term is either single premium or limited premium paying term.

33. Group Savings Variable Insurance Products:

a.

Group saving variable insurance products shall be simple and easy to understand.

The following features shall be the minimum mandatory requirements under these

products:

i) The minimum size of the group shall be at least 20 and the maximum size of the
group shall not exceed 5000. Ifthe group size is more than 5000, the policy shall
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be split appropriately to ensure that the maximum size does not exceed 5000 in
any group.

i) The term ofthe product shall be at least 5 years.

iii) All the provisions applicable to individual variable insurance products shall be
applicable to group savings variable insurance products.

iv) Discounts in premium allocation charges shall be offered for group sizes,
premium sizes etc and shall be explicitly stated at the outset.

v) The front page of the Prospectus shall state clearly in bold font the following: ;
(1) Minimum premium payment term and Maximum premium payment term;

(2) Mode of premium payments allowed;
(3) Minimum premium amount and Maximum premium amount;
(4) Minimum policy term and Maximum policy term;

«vi) The prospectus shall be given to each member of the group before the sale is
concluded and specific consent in writing from each member shall be taken
for the premium amount, premium paying term, mode of premium payment
and the policy term as agreed by the policyholder, except for micro-insurance
products. In case of micro-insurance products, the onus lies on the group
policyholder to disseminate the information to its members and obtaining
written consent. _ J -,

vii) Provisions stipulated in Regulations 34, 35, 36 and 37 of IRDA (Linked
Insurance Products) Regulations, 2013 shall be applicable to group non-linked
variable insurance products.

viii)The insurer shall monitor the experience regularly and submit an analysis of
all the products in terms of expected and actual experience as an annexure to
the Appointed Actuary Annual Report.

iX) In case of surrender of the group policy, the insurer shall give an option to the
individual members of the group, on such surrender, to continue the policy as
an individual policy and the insurer/intermediary if any, shall continue to be
responsible to serve such members till their coverage is terminated.

34. Group Insurance Products Administration:

a.

The premium charged and benefits admissible to each member of the group shall be
clearly specified in the group policy and the group policyholder shall not have the

liberty to vary the premium or benefits with regard to the individual members.

Group discounts on premium shall be given for the benefit of the insured members of
the group and shall not be appropriated as additional remuneration by the agent or
corporate agent or broker or group policyholder. Such discounts shall be based on
valid underwriting considerations such as the group size and shall be passed on to the

members.

Where a part or whole of the premium is paid by the group policyholder, for example,
the employer in respect of insurance of his employees, the discounts may be shared

by those who paid the premium in proportion to the premium paid by them.
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There shall be no other payment whether as management expenses or
documentation expenses or profit commission or bulk discount or payment of any
other description, to the agent or corporate agent or group policyholder. The group
policyholder shall be specifically prohibited from collecting by way of premium from
the members of a group, any amount higher than the amount charged by or paid to

the insurer for such insurance.

In non-employer-employee cases, the individual group member would be treated as
the insured beneficiary and the group policyholder will be only the holder of the
group policy. In such cases every care shall be taken by the insurer in the matter of
issue of certificate of insurance to the members of the group, who are insured. Itis
necessary that such certificate contains information on the schedule of benefits, the
premium and charges, if any, levied and important terms and conditions of the
insurance contract. The certificate shall also state the procedure to be followed to
register a claim with the insurer including the full address of the office of the insurer
where the claim shall be registered. While the group policyholder may play a role in
facilitating the registering and settlement of a claim, the insurer is totally responsible
to ensure that the claim payment is made in the name of the insured member or
his/her nominee even if the cheque is sent to the group policyholder for
administrative convenience or through any other electronic mode of payment to the

specific bank account of the insured.

In respect of non-employer-employee groups the insurer may provide the facility to
the group policyholder to issue certificates of insurance to persons insured under the
group, provided the underwriting guidelines for acceptance or rejection of such a risk
do not require use of subjective judgment and can be easily programmed into a
computer that will review acceptance and print the certificate of insurance. In such
cases, the certificate forms shall be supplied by the insurer with in-built security
features and in pre-numbered lots to the group organizer or manager. Utilisation and
full accounting of the certificate forms should be independently checked by the staff
of the insurer every time before furnishing a fresh lot of forms, either by personal

verification or based on a certificate by the auditor of the agent.

The insurer, under an agreement with the group policyholder, may leverage on the
existing infrastructure, if any, for better administration of the scheme with respect to

the following services:

i) Data management - Documenting the list of the persons insured under the
group policy from time to time and supporting the insurer with quality data on all
members of the scheme and Know Your Customer requirements. The data
management shall enable seamless transfer of data to insurer at regular intervals

of each month or at short intervals as decided between the insurer and the
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group policyholder, to ensure efficient claims handling and establishing accurate

reserving and pricing.

Collection of Premium — Group policyholder may support the insurer through
prompt premium collections under contributory schemes and its remittance to

the insurer on atimely manner for better cash flow management.

Issuance of Certificate of Insurance -The insurer shall be responsible to issue
certificate of insurance to each group member of the policy where individual
accounts are maintained under fund based group policies. However, the insurer
may provide the facility to the group policyholder to issue certificates of
insurance to persons insured under the group, provided the underwriting
guidelines for acceptance or rejection of such a risk do not require use of
subjective judgment and can be easily programmed into a computer that will
review acceptance and print the certificate of insurance. The procedure to be

followed include:

(1) The certificate shall contain information on the schedule -of benefits, the
premium to be paid and important terms and conditions of the insurance
contract.

(2) The certificate shall also state the procedure to be followed to register a
claim with the insurer including the full address of the office of the insurer
where the claim should be registered.

(B) The certificate forms shall be supplied by the insurer with in-built security
features and in pre-numbered lots to the group. Before furnishing a fresh lot
of forms, insurer shall personally verify the previous issue of certificate of
insurers.

(4) Under any circumstances the insurer shall be responsible for the certificate of
insurance issued by a group policyholder, in certificate forms provided by the
insurer.

(5) The insurer shall conduct a surprise inspection of the books and records of
the non employee -employer group policyholder at least once a year to
ensure total compliance with this Regulation or require a certificate of such
compliance from the auditors of the group policyholder, at least once a year.

(6) The insurer shall be held responsible to the group members insured, in
respect of the group policy in case of failure of the group policyholder to
account for the business to the insurer, if the group member insured can
prove that he had paid the premium and secured a proper receipt leading
him to believe that he was duly insured.

Claims settlement - The insurer may take the services of the group policyholder

in facilitating the registering and settlement of a claim, however, the insurer is
totally responsible to ensure that the claim payment is made in the name of the
insured member or his/her nominee even if the cheque is sent to the group

policyholder for administrative convenience or through any other electronic
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mode of payment to the specific bank account of the insured. This payment shall

be made only when the service is rendered.

The insurer may make payments directly to the group policyholder for the services
rendered as stipulated in (g) herein under an agreement. The Authority may
prescribe such remuneration to be paid to the Group Policyholder from time to time
for each of the services rendered as stipulated in (g) herein and the current limits

shall not be more than:
i) For data management: Rs.15/- per member per annum;
i) Premium collection: Rs.10/- per member per annum;

iii) Issuance and delivery of certificate of Insurance: Rs.10/- per member subject to a
minimum of Rs. 500/-. Issue of duplicate certificate of insurance shall not be

done by the group policyholder;
iv) Claims settlement: Rs.10/- per claim;

If the business is procured through an intermediary, the remuneration with respect
to the functions stipulated in (g) (i), (i) and (iv) above shall not be paid to the group
policyholder, as these functions are part of obligations of an intermediary. However,
with respect to the services stipulated in g (iii) above, the services of a group

policyholder may be utilized and payment may be made as stipulated in h (iii)) above.
If the business is procured directly, the insurer:

i) may utilize the services of the group policyholder with respect to the functions

stipulated in (g) above and may make payments as stipulated in (h) above.

i) may pass on the savings, if any, in the commission or remuneration through

discount in premium allocation charges.

If the business is procured through an intermediary, the remuneration with respect
to the functions referred in (g) (i), (i) and (iv) shall not be paid to the group
policyholder, as these functions are part of obligations of an intermediary. However,
with respect to the services referred in g (iii), the services of a group policyholder

may be utilized and payment may be made as stipulated in h (iii).

If the business is procured directly, the remuneration with respect to the functions
referred in (g) (i), (i) and (iv) may be paid to the group policyholder, only if the group
policyholder has provided all the services in accordance with the agreement. The

payments to the group policyholder:

6£7
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i) all put together shall not in any case exceed 20% of the commission payable as
stipulated in Regulation 21 herein in case of both Single premium products and

other than single premium products.

ii) shall ensure that for each of the services individually, the payments shall not
exceed the rated proportion to the overall limit of 20% of the commission
payable as stipulated in Regulation 21 herein in case of both Single premium

products and other than single premium products. Y

Chapter: IX
Surrender Value

35. Acquisition of Surrender Value under other than variable insurance products: All
individual savings and protection oriented products such as non-linked life insurance
products, and non-linked pension products, other than pure protection products such
as term insurance, health insurance and immediate annuities, shall acquire a
guaranteed surrender value and special surrender value, if higher. The guaranteed
surrender value shall acquire in the following manner:

a. Products with a Premium Paying Term (PPT) of 10 years or more: If all premiums
have been paid for at least three consecutive years, the policy shall acquire a
guaranteed surrender value, to which shall be added the surrender value of any
subsisting bonus or guaranteed additions, as applicable, already accrued to the
policy.

b. Products with a Premium Paying Term of less than 10 years: If all premiums have
been paid for at least two consecutive years, the policy shall acquire a guaranteed
surrender value, to which shall be added the surrender value of any subsisting
bonus or guaranteed additions, as applicable, already accrued to the policy.

c. Other than single premium products: The minimurti guaranteed surrender value
shall be the sum of guaranteed surrender value and the surrender value of the
any subsisting bonus or guaranteed additions, as applicable, already accrued to
the policy. The guaranteed surrender value shall be at least:

i) 30% of the total premiums paid less any survival benefits already paid, if
surrendered between the second year and third year of the policy, both
inclusive.

i) Subject to (iii)), 50% of the total premiums paid less any survival benefits
already paid, if surrendered between the fourth year and seventh year of the
policy, both inclusive.

i) 90% of the total premiums paid less any survival benefits already paid, if
surrendered during the last two years of the policy, if the term of the policy is
less than 7 years.

iv) The surrender value beyond the seventh year shall be filed by the insurer
under the File and Use for clearance. Such surrender value shall consider the
premiums already paid and the possible asset shares on such products.
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d.

Single premium products: The guaranteed surrender value shall be the sum of
guaranteed surrender value and the surrender value of the any subsisting bonus
already attached to the policy. The guaranteed surrender value shall be at least:

i) 70% of the total premiums paid less any survival benefits already paid, if
surrendered any time within third policy year.

i) Subject to (iii), 90% of the total premiums paid less any survival benefits
already paid, if surrendered in the fourth policy year.

i) 90% of the total premiums paid less any survival benefits already paid, if
surrendered during the last two years of the policy, if the term of the policy is
less than 7 years., ,

iv) The surrender value beyond the fourth year shall be filed by the insurer under
the File and Use for clearance. While determining such surrender value the
insurer shall consider the premiums already paid and the possible asset shares
on such products.

v) Surrender value of any subsisting bonus already attached to the policy shall be
filed and approved under the File and Use explicitly.

Every such policy shall show the guaranteed surrender value of the policy at the
close of each year after the second year/third year, as applicable of its currency or
at the close of each period of three years throughout the currency of the policy in
the policy document.
Alpolicy which has acquired a surrender value shall not lapse by reason of the
non-payment of further premiums but shall be kept alive to the extent of the
paid-up sum insured, and the paid-up sum insured shall include in full all
subsisting reversionary bonuses that have already attached to the policy.
The minimum paid-up value shall be in accordance with the Section 113 of the
Insurance Act, 1938.
The surrender value shall be the higher of the guaranteed surrender value and
the special surrender value.
The special surrender value shall represent the asset share in case of the par
policies, where the asset share shall be determined in accordance with the
guidance or practice standards issued by the Institute of Actuaries of India. For
non-par policies the special surrender value shall reflect the experience of the
insurer and shall be determined as per the proxy asset share in accordance with
the guidance or practice standards issued by the Institute of Actuaries of India.

The special surrender value shall be filed with the Authority under File and Use.

The fund based group non-linked products may levy a surrender charge not

exceeding 0.05 per cent of the fund, with a maximum of Rs. 500, 000/-, if the

policy is surrendered within the third renewal of the policy.

In case of surrender of the group policy, other than fund based group policies, the

insurer shall give an option to the individual members of the group, on such

surrender, to continue the policy as an individual policy and the
insurer/intermediary if any, shall continue to be responsible to serve such
members till their coverage is terminated.

. The Authority reserves the right to instruct the insurer to withdraw any product

any time, if the persistency of the product appears to be low.
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Chapter: X
Miscellaneous Provisions

36. Advance Premium: Collection of advance premium under non-linked individual

products shall not be allowed except in the following cases:

a.

The premium due may be accepted 30 days before the date of due of payment of
premium. However, the commission shall only be paid on the premium due date.
For monthly premium payment mode, the insurer may accept three months'
premiums in advance only on the date of commencement of policy, if it is a
prerequisite to allow monthly mode of premium payment and is allowed under/
File and Use.

37. Level Premiums:

a.

Except for fund based group products, the premium chosen at the outset shall
become payable throughout the premium paying term of the policy and shall not be
altered during the term of the policy. Such premium shall be level / uniform and shall
not vary over the term of the policy. r

The insurer shall not accept any amounts less than the due stipulated regular
premium payable as stated in the policy.

Any additional payments made on ad hoc basis shall be considered as top-up
premium and treated as single premium for the purpose of providing insurance cover
under variable insurance products.

Service tax, if any, shall not be included in the contractual premium and shall be
collected from the policyholder separately as over and above such premium.

38. Splitting of Policies:

a.

b.

Splitting of policies shall not result into any increase, directly or indirectly to the
policyholder by way of fees or charges in whatsoever name at any time during the
term of the policies and not just at the inception.

A policy will be deemed to be split, if multiple policies of the same nature are sold to
a prospect at the same time which results into a situation defined in (a) above.

39. Misleading names: The misleading and misrepresenting the benefits through the
name of the products shall not be allowed.

40. Benefits offered on Maturity:

a.

The product literature shall clearly indicate whether the product is protection
oriented or savings oriented or acombination of the two.

Where the products offer the maturity benefit as return of premiums paid or a
percentage of return of premiums paid or a meager amount in excess of return of
premiums paid, these products shall not be termed as savings products.

The maturity benefits shall closely reflect the asset share in case of par products.

41. Approval of Innovative products:

a.

Innovative products can be defined as the products which are uncommon in the
market. Any product design, which is not approved so far by the Authority, shall be
treated as innovative product.
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b.

C.

d.

The innovativeness in product design shall result in meeting customer needs, better

customer understanding and satisfaction and shall not result in complexity of

understanding the product, additional strain on the company's infrastructure, which

may result in increased cost to the customer.

The insurer shall discuss with the Authority, the product design concept of the

proposed innovative product along with:

i) Market research inputs which identify the specific needs of customer or meeting
the existing needs in innovative manner through the proposed product design.

i) A separate note on how such new product will enhance the satisfaction of
customer and of any other stakeholder.

iii) Details on systems support that is being envisaged for execution of the proposed
product.

iv) Details on underwriting, claims settlement, investment strategies for such new
products.

v) Treatment for arriving at the reserves, solvency margin required for such
products.

vi) Market conduct requirements for such products.

Whether any such products are available elsewhere in other markets. If available,

the general structure of such products, the valuation requirements, market conducts

and specific regulations on such products.

/

42. Financial Viability of the Products:

a.

b.

C.

All the products once approved shall be reviewed by the Appointed Actuary at least
once a year on the financial viability of the product. If the product is found to be
financial unviable, the Appointed Actuary shall revise the product under File and Use
procedure. After 5 years of File and Use approval, the Appointed Actuary shall re-file
the product along with the past five years experience in terms of mortality, lapse,
interest rates, inflation, expenses etc. and seek fresh approval with suitable
justifications for the assumptions made.

If the pricing assumption for mortality is less than 50% of the prescribed table, the
Appointed Actuary shall justify such assumptions with the actual claims experience
for similar products for the past 3 year.

The insurer shall monitor the experience regularly and submit an analysis of all
micro-insurance products in terms of expected and actual experience as an annexure
to the Appointed Actuary Annual Report.

Chapter: Xl
Benefit Disclosure

43. Benefit Disclosure:

a.

£

£

7

All insurance products shall provide the prospective policyholder a customized
benefit illustration, illustrating the guaranteed and non-guaranteed benefits at
gross investment returns of 4% and 8% respectively and as specified by IRDA or
Life Insurance Council from time to time.

Such benefit illustration shall be signed by both the prospective policyholder &
the intermediary and shall form part of the policy document.

~x//3"/3
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C. The benefit illustration as approved under the File and Use Procedure shall be
part of the sales literature and shall be furnished to the prospective policyholder
along with the sales literature before concluding the sale.

d. In case of non-linked variable insurance products:

i) The benefit illustrations shall be shown as per the gross investment returns of
4% and 8% respectively and subsequently at the rates as prescribed by the
Life Insurance Council from time to time and the corresponding net yield shall
be demonstrated only with respect to gross investment return of 8% p.a.

ii) The net yield and hence reduction in net yield as calculated, shall be disclosed-

in the benefit illustration indicating the corresponding gross yield figures.
Chapter: XII

With Profit Fund Management

44. With Profit Fund Management : The Appointed Actuary shall clearly demonstrate in
the Actuarial Report and Abstract:

a. That the reinsurance arrangements are appropriate and in the-best interests of
the with profit policyholders in terms of maximizing the value to with profit funds
and minimizing the risks.

b. The appropriateness and prudence in debiting of expenses to with profits funds
vis-a-vis other funds; reducing the cross-subsidy between various groups of with
profit policyholders; overall financial management of with profits funds and

governance of with profits funds.
45. Asset Share:

a. The insurer shall maintain the asset shares, at policy level, and to ensure that only
the portion of expenses representing this business shall be allocated to and interest
rate credits to these asset shares shall represents the underlying assets of these
funds.

b. The Appointed Actuary shall be responsible to determine the asset share for each
product in accordance with the guidance or practice standards etc issued by the
Institute of Actuaries of India.

c. The detailed working of the asset share, the expensed allowed for, the investment
income earned on the fund etc which are represented in the asset share shall be
approved by a with profits committee.

d. With Profits Committee: The With Profits Committee shall be constituted with
one independent director of the Board, the CEO, the Appointed Actuary and an
independent actuary.

e. The report of with profits committee shall be appended to the Actuarial Report
and Abstract.

f. The Authority may prescribe the method of allocation of expenses to various
funds in consultation with the institutions such as Institute of Actuaries of India,
Institute of Chartered Accountants of India etc

Chapter: Xl

Market Value adjustment
46. Market Value adjustment:

a. Market value adjustment shall not be allowed under:

i) Non-linked Individual products and Group savings variable insurance
products.
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ii) Par and non-par fund based group products where the exits are in accordance
with the scheme rules filed with the insurer at the outset, except as specified
in (b) below.

b. Market value adjustment may be allowed for par and non-par fund based group
products, for bulk exits and complete surrender, where the bulk exits are clearly
defined in the contract and provided there is an investment guarantee assured
throughout the policy.

c. Market value adjustment shall be defined explicitly & objectively and approved
under File and Use. There shall not any discretion left to the insurer in arriving at
the market value adjustment.

d. Market value adjustment shall not be applicable for the amounts below the amount
which represents the bulk exits and shall be applied only to the amount which is over
and above the amount representing bulk exit.

e. Market value adjustment shall be applied only if:

i) The assets are earmarked separately for the product;

ii) The revaluation of assets at the time of market value adjustment is carried out
on the entire portfolio of assets.

f. Forthe purpose of this regulation:

i) ifthe amount to be paid on total exits in any event exceeds 25% of the total fund
of the scheme at the beginning of the year, such transactions shall be treated as
bulk exits, where exit shall be as per the scheme rules and

i) exit shall mean exit of the member from the group.

Chapter: X1V
Procedure for Implementation and Other provisions

The insurers shall follow the following procedure for implementation of this

regulation:

a. All existing products must be examined and ensured that they are in conformity
with these Regulations.

b. The Chief Executive Officer and the Appointed Actuary will certify such compliance
with regard to each product and submit such certificates to the Authority in a
consolidated form on or before 30.06.2013 or 30.09.2013 as applicable for Group
and Individual products respectively.

c. In case of products which are non-compliant with the provisions of this regulation:

i) the modifications required to confirm to the provisions of this Regulations does
not include any change in the benefits offered, premium bases, charges levied or
any discounts offered in the products, than the insurer shall carry out such
modifications and file the modified File and Use for those products along with
the certification of the CEO and the AA that all the entire File and Use after the
modification is in conformity with the provision of this Regulations and submit to
the Authority before 30th June, 2013. The Authority shall accept the file as final
and allot the unique identification number. However, later if such filings are
found to be non-complaint with the provisions of this Regulation, the Authority
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may initiate such action against the said insurer, as deemed appropriate, under
the provisions of the Act, the Insurance Regulatory and Development Authority
Act, 1999 and the relevant regulations framed there under.

ii) For group products, the modifications required to confirm to the provisions of
this Regulations include any change in the benefits offered, premium bases,
charges levied or any discounts offered in the products, than the insurer shall
carry out such modifications and file the modified File and Use for those products
along with the certification of the CEO and the AA that all the entire File and Use
after the modification is in conformity with the provision of this Regulations and
submit to the Authority before 30th June, 2013 for approval. The products
submitted under File and Use for approval shall clearly state the current
provisions and the proposed provisions in line with this regulation in a tabular
form and also indicate the implications on the pricing, reserving, profit margin
etc, if any. The Insurer shall file the products in a phased manner and avoid filing
of all the products at one time.

iii) For individual products, the modifications required to confirm to the provisions
of this Regulations include any change in the benefits offered, premium bases,
charges levied or any discounts offered in the products, than the insurer shall
carry out such modifications and file the modified File and Use for those products
along with the certification of the CEO and the AA that all the entire File and Use
after the modification is in conformity with*the provision of this Regulations and
submit to the Authority before 30th September, 2013 for approval. The products
submitted under File and Use for approval shall clearly state the current
provisions and the proposed provisions in line with this regulation in a tabular
form and also indicate the implications on the pricing, reserving, profit margin
etc, if any. The Insurer shall file the products in a phased manner and avoid filing
of all the products at one time.

d. In case of products which are already filed with the Authority, but not approved,
the files shall be returned for filing afresh in conformity with this regulation.

e. All the existing group policies and all the existing individual products not in
conformity with the provisions of this regulation shall be withdrawn from 1stJuly,
2013 and 1s October, 2013 respectively. No new members shall be enrolled into
the existing group policies once the product is withdrawn. However, all group
policies at the time of renewal of such policy shall be given an option to switch
over to the modified version of the group product, if any, once introduced. Those
group policies which do not switch over to the modified version:

i) may continue to be renewed under the old policy;

ii) closed to new members and

iii) specific written consent is obtained by the group policyholder to continue in
the old policy.

f. In exceptional cases, where the insurer has received a written request from a
prospective policyholder opting for a withdrawn individual product, the same may
be allowed after obtaining specific approval from the Authority on a case to case
basis. However, such provision would be extended for a further period of 6
months only from the dates stipulated in e above.

g. Subject, to (e) above, this regulation shall not invalidate the non-linked individual
policies entered prior to this regulations coming into force.
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48.

49.

50.

51.

h.

All the insurers shall inform the prospective policyholders about the possible
changes in the products being sold during the transition period and give an option
to the existing policyholders including prospective policyholders to switch over to
the modified version if any, once introduced.

Where any product or feature of a product is cleared under File and Use by the
IRDA, such clearances for the same kind of product or feature shall not be denied
to any other insurer. However, the Authority reserves the right to require insurers
to withdraw a product or a feature of the product if such is found not to be
consistent with policyholder interests. In all such cases, the Authority shall give

three months notice for such withdrawal.

Action in case of Default:

a.

The Authority may, at any time, by an order in writing, direct any officer of the
Authority to inspect the affairs of any insurer and submit a report on the
reasonableness or otherwise of the compliance with the any of these regulations
Upon receipt of the report, the Authority shall, after giving an opportunity to the
insurer to make a representation in connection with the findings in the report, direct
the insurer appropriately.

Without prejudice to the above, the Authority may also initiate such action against
the said insurer, as deemed appropriate, under the provisions of the Act, the
Insurance Regulatory and Development Authority Act, 1999 and the relevant
regulations framed thereunder.

Power of the Authority to issue clarifications:

a.

In order to remove any difficulties in respect of the application or interpretation of
any of the provisions of these regulations, the Authority may issue appropriate
clarifications or guidelines, as and when required.

Repeal and Savings:

a.

All the guidelines/clarifications/circulars/letters issued in respect of the non-linked
insurance , Pension and Variable insurance products and Regulation 19 of the IRDA
(INSURANCE BROKERS) REGULATIONS/2002 shall be repealed from the date this
regulation comes into force

Unless otherwise provided by these regulations, nothing in these regulations shall
deem to invalidate the non-linked insurance contracts entered prior to these
regulations coming into force.

Review of the guidelines: The Authority has power to make a detailed review of the
guidelines on an ongoing basis for such modifications as may be deemed necessary
towards protection of the interests of the policyholders.

J. HARI NARAYAN, Chairman

[ADVT. 111/4/161/12/Exty.]
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Interest Rate declared for the above Period:

Name of the Product:

Unique Identification Number:

Par/Non-Par:

Minimum Guaranteed Floor rate of Interest:

Linked/Non-Linked:
Policy Term:

Opening

Balance

of Policy

Account Premium
at the Received
Beginnin (Annualised

Statement of Policy Account for the Finacial Year: From -------------—— To -
(This shall form part of the Policy Document)

7 Mode of Premium:

8 Amount of instalment premium:
9 InitialSum Assured:
10 Current Sum Assured:
11 Appoved External Index:

*Bonus Rate Declared:

Statement of Policy Account showing various components under VIP contract for the above period

Additions to fund, if any

Interest
Fund/Policy Amount as
Premium Account Total per the Additional
Allocation Policy Admn  Managemen Other Deduction guaranteed Interest Policy Account Value at
Charge Charge t Charge Charges of Charges floor rate added  *Bonus (Par) the end
(2+(3)-(8)+(9)+(10)+*(11)
@4 A _ w 1L — 1o I 12 .

Information to be furnished by the insurer to the Policyholder

Applicable for Participating policies only

state that the guaranteed interest rate shall be applied on policy account

state that the actual interest rate is applicable on the policy account on a time weighted basis
furnish the Other Charges along with the rate and the amount

state that the Fund/Policy account managemnet charge shall be applicable to Policy account value
state that the Rider charges are not taken into account in this illustration

Policy year Q.. . Premium)
we M L_£1 1 ®
1
2
3
4
5
6
7
8
9
10
1
12
Insurer shall:
Note:
*
a.
b.
c.
d.
e
Signature of the CFO
Place:
Date:

Signature of CEO/Authorized Person

Surrender Value

(13)

Sum
Assured

(14

Death
Benefit

(15)

**Commis
sion
Payable

(16)
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Company Name
Product Name
Rider(s), if any
Base Plan UIN
Rider(s) UIN

Date of Illustration

Life 1
XXXX

XXXXXX
XXXXXX
XXKXXX
XXXXXX
XXXXXX
XXXXXX

Personal Details
Name
XXKXX

Policy Details

Date of policy commencement
Policy Term

Premium

Premium Paymentterm
Premium Freguency

Base Plan Sum Assured(Optional), if any

Rider(s)Sum Assured,if any
Vesting Age

Assured Benefit

Minimum Return on the Premiums Paid

Guaranteed Vesting Benefit
Guaranteed Annuity

Illustrative Benefits on Vesting

Policy Year

XX
XX

XXX
XXXXK
XXX
XXX
XXX
XXX
XXXXK
XXXXK

XX
XX

Benefit illustration for Pension Products

Age Gender
XXX XX
Premium
During the Year Cumulative
XX XX
XX XX

IAnnuity payable(per annum) based on the total vesting benefit given above and the current annuity rates

Illlustrative Benefits on Death

Assumed Year of death
XX
XX

|lllustrative Benefits on Surrender

Assumed Year of Surrender
XX
XX

Notes:

%

Guaranteed Death Benefit

XX
XX

Guaranteed Surrender Benefit

XX
XX

The values shown above are for illustration purpose only
The actual annuity amount receivable depends on the prevailing annuity rates atthe time of vesting

The Guaranteed values is based on the minimum investment return guaranteed at the outset of the policy
The Non-Guaranteed values are based on assumed investment returns of 4% & 6% and these are not upper or lower limits of what you might get back
The annuity at the time of vesting will be provided by the above Insurance Company only.

For more details on risk factors, terms and conditions please read sales brochure carefully before concluding a sale

Marketing O fficial's Signature
Company Seal

Place

Date

Bonuses/Non-Guaranteed Benefits
Assumed Investment Return
4% 8%
XX X
XX

Bonuses/Non-Guaranteed Benefits
Assumed Investment Return
4% 8%
XX XX
XX XX

Guaranteed Vesting Benefit

4%

4%

4%
XX
XX

| XXXX

Total Death Benefit
Assumed Investment Return

8%

XX

XX

Total Surrender Benefit
Assumed Investment Return

8%
XX
XX

Prospect's/Policyholder's Signature

Bonuses/Non-Guaranteed Benefits
Assumed Investment Return

Total Vesting benefit
Assumed Investment Return

4% 8%
X XX
XX XX
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Annexure lll

Company Name
Product Name
Rider(s), ifany
Base Plan UN
Rider(s) UN

Date of Illustration

Personal Details

Life 1

XXXX
Policy Details
Date of policy commencement
Policy Term
Premium
Premium Payment term
Premium Frequency
Base Plan Sum Assured(Optional), ifany
Rider(s)Sum Assured,if any
Vesting Age

Assured Benefit

Minimum Return on the Premiums Paid
Guaranteed Vesting Benefit
Guaranteed Annuity

Policy Year

Current year
Date of vesting*

* The projected amounts as per the terms and conditions
The projected rates may not reflect any guarantee

XXXXXX
XXXXXX
XXXXXX
XXXXXX
XXXXXX
XXXXXX

Name
XXXXX

XXXXX
XXXXX
XXXXX
“XXXXX
XXXXX
XXXXX
XXXXX
XXXXX

XXX
XXX
XXX

Annual Disclosure as on 1st April XXXX

Age
XXX

Gender
XX

Accumulated/Available Amount

for commutation

for annuitization

Amount of pension based on
prevailing annuity rates

Amount of pension based on expected

longeveltv o f-----years and

Assumed Investment Return
4% 8%
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